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"{TAMIL NADU]J ACT No. 111 OF 19222,

¢

[ Tre MADRAS CiTY TENANTS® PROTECTION AcT, 1921.]

(Received the assent of the Governor on the 3rd
January 1922 and that of the Governor-General on
the 8th Februar, 1922 ; the assent of the
Governor-General was first published in the Fort
TNF\Q-[&O St. George Gazette of the 21st February 1922))

.. 2} An Act to give protection to certain classes of tenants .
omd teuinhips *(in municipal towns)and adjoining areas in tie {State f
of Tamil Nada.]) ;

1 These words wore substituted for the word -*Madras* by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
‘Tamil Nadu Adaptation of Laws (Second Amendmer!) Order, 1969,
whicn cameinto force on the 1-4th Janvary 1969,

2 For Statement of Objceisand Reasons, see Fort St.George Gazette,
dated thc 26th July 1921, page 1491 : for Reportof the Select
Comnmittee, see ibid, dated the 16th August 1921, pages 1493-1499 ; for
proceedings in Cerucil, sce Proceedings o f the Madras Legislative
Council, Volume 11, pages 223-235 and Velume I, pages 962-1008,
1377 and 1438-1457,

So much of tais Actas wasin force o ii.e date of tie conunence-
ment of the Tamil Nadu (Added Ten jtories) Extension of Laws Act,
1962 (Tamil Nadu Act 14 of 1962) iu the State of Madras cxcept in
the added territories was extended to the addea territo:i-s By section
3of, and the Dinstschedule to, the fatter Avr, i

So much ol this Actas wasinleree on the date of the commenee- !
ment of the Tamif Nadu (Vransferred Territory) Extension of  Laws !
ACt, 1965 (Tamil Nadu Act 22 of 1965) i1, the Stite of Madrasexcept §
in the transferred territory was extended to the transferred territory i
comptising the Kanyakumaridistrict and  the Shencottah taluk of
the Tirunclvel district by seetion2of, andthe First Schedule 1o, the
fatter Act,

3 These words werc subs‘(ituicq for 1[1: words ““in the City of .
Madras ™ by sub-section (1) of scction 2 of the Madras City Tenants’
Proteciion (Amendment) Act, 1955 (Tamil Nadu Act XiX of 1955), 4

+This txpression was substituted for the expression “ State of
Madras ** by the Tamil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nudu Adaptation of Laws (Sccond Amendy
ment Ordet,) 1969, which came into force on the 14th January 1969, 3
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n(2) (a) It oxtonds to,=- “ffﬁ:i
o~

(1) tha City of Madras;
(11i) ths townships of Kednikanal, Avadi,
Kathiwakkam, Ambattur, Madhavaram, Bhavanisagar,

Courtalanm and, Mettur.,

e

(b) The Stato Gevemmaat my, by netificatim
in the Tamil Nadu Geveranent Gazatte, extend |

this pAct with effact from such date as may b
s pecifiad in the netification %o,--
(i) any cthar rmunicipl toun;

(11) any othor township; er

(111) any specified village within aight
kilemotras of the City of Madras, or of the
tewnship referred te in sub-clauxa (ii) of
clauso (a), er ef such cther raniciml tewn
roferrad to in sub—*clauso (1) or township

reforred te in sub-clauza (11D."s




,Q-; —
wPhis Act shall apply,-- ST Tvn 2)80

(a) in the arsaz in which this Act 1 in
ferce ¢ the dats of the mblicatim of the

Madras City Tonants' Pretecticn (amendnent)

Act, 1979 in tho Tamil Nadu Goveranment Gazstts,

mly to tananciss of land created before that

date; and
(b) in any cther area, ealy te tenancies of
. land craated bofore ths dats with effact frem

¢
which this Act ix extended te such area by

iinotification under clauso (b) of; sub-sactiem (27.";




® (bb) in any,tomshlp,' by the tounship

comittes comcermaed;h;

- v e et D vy ——x T
(*{Tamil Nadu] Act X of 1950), or of a panchayat or
panchayat union constituted under the *[Tamil Nadu]
Panchayats Act, 1958 (*[Tamil Nadu] Act XXXV of

. 1958), by the panchayat or by the panchayat union

council concerned,

(d) in the case of all areas in a district defined

as aforesaid, which are not comprised within the local
= i limits og sucéx panchaz?it orﬂpanchayat union by the-—
district board concerned. an I ok
o T NS 6 . . ing to Hindu
—=—""&(D) by any ﬁﬁg%ﬁs/?ni‘itui% ot religious charity belonging d
Muslim, Cheistian ot other teligion. .

_For the purpose of thi, clause,—

—

Explanation.
(A) “religiou
(@) temple ;

s institution ** means any—

O

Tye

. ot
; Known, o E oo 0w
by, whateve nemeRIOWR, 3 o
: ‘ £ight By any

-t benoﬁtof, or used: a8 of 1
w"ti;wiiblic religious wciship 5 .

S
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22 . T.N. Act IIl] City Tenants’ Protection 3

in the Fort St. George Gazette, cancel any notification

issued under sub-section (2), but the cancellation shall Tuh /80
not be deemed to affect the power of the State Govern-

ment under sub-section (2) again to extend this Act to [ »tow

such town/GT village. ; ‘

(5) Where a notification is issued under sub-
section (4), every proceeding pending on the date of |
the publication of such notification and instituted under ‘
the provisions of this Act as extended by virtue of the Poon
notificatign issued under sub-section (2) which vl il
has beerfcancelled by such notification, shall abate I ’

f |
1

f
. v )
1[(4) The State Government may, by notification : f :
;,
|

.%

and all rights and privileges which may have accrued
immediately before such date to any person by virtue of
this Act as extended shall cease and determine and shall

not be enforceable :

Provided that nothing contained in this sub- b
section shall be deemed to invalidate any suit or pro- P
ceeding in which the decree or order passed has been ]
executed or satisfied in full before the date mentioned in = - ]

’ghis sub-section.

I
(6) Every notification issued under sub-section "
(2) or sub-section (4) shall be laid before the Legisla- |
. ture, if it is sitting, as soon as may be after the issue of
" the notification, and i it is not sitting within seven days *‘
of its re-assembly, and the Statc Government shall scek '
the approval of the Legislature to the notification by o ;
resolution moved within a period of Wfteen days begin- j
ning with the day on which the notification is so laid [
before it ; and if the Legislature makes any modi- £
fication in the notification or directs that the |
notification should cease to have effect, the
ootification shall thereafter have effect only in such
modificd form or be of no effect, as the case may be,
but without prejudice to the validity of anything
. previously done thereunder .} , o

. AT "1 Sub-sections (4) to (6) were added by scction 2 (ii) of the Madras
- "(’rlgty,“"ll'grée(t)l)ns' Protection (Amendment) Act, 1960 (Tamil Nadu Act
) X -
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Definitions. 2. In this Act nnlace fhar;: SR A SR T
' Shp  Ton )50 N

win the tewnrhips of Kedaikenal, Avadi, ,‘
Kathiwakkam, Anbattur, Madhavaram, Bhavanisagar,
Courtallan and Mettur, er in such other

mpnicipl tewn or tewnshi? a# the Govomnant

by netificaticn, specify, and in any
a’ight kilemotraes ef the City

may,

villags within

of Madras er ¢f the miniciml tewns oF tewn

ol e

or tewnship afores? ids"s

v el IGHIL )
B e AR LAY R BT S

(1) *Buiding * means any building, hut or other struct
whether of masonry, bricks, wood, mud, metal or any other ml‘itctclg;i
whatsoever used—

@) for residential or non-residential purposcs, in the Cj
of Madras,in the municipal townsof Coimbatore, Maduraj S;Sé;?.,
and Tiruchirappalliand in any village within five miles of the ’City of
Madras or of the municipal towns aforesaid, and

(ii) for residential purposes only, in any other areq, ;
includes the appurtenance thereto. ** ’ e, and

The present clause was substituted for the said clause as so substie
tuted bysection2 of the Madras City Tenants’ Protection (Anlc:] d .lm‘lg;l‘f)
Act, 1964 (Tamil Nadu Act 16 of 1964),

[Scction 9 of the Madras City Tenants’ Protection (Amendmeny)
Act, 1960 (Tamil Nadu Act 13 of 1960) and section 3 of the Madras
City Tenants * Protection (Amendment) Act, 1964 (Tamil Nady Act
16 0f 1964) provided for the abatement of certain proceedings pending
before courts in respect of non-residential buildings.)

*Every local area, which immediately before the Ist
was constituted as the Madurai Municipality under the %‘aﬁﬁyrxlr:ﬁ
District Municipalities Act, 1920 ( Tamil Nadu Act V 1920)
was deemed to bo the City of Madurai under tho Maduraj City
N{un.icipal C?l'porsaltionrﬁ\ctl, 1971 A(TamillNatllu Act 15 of 1971)
Please see scction of the latter Act reud with rule 2 .
oe the!il.o. e 2 in Scheduie
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it anqconsistent with the purpose for which
3 RS A yulisig vak

if{1-A) ‘Improvement’ mear

ially adds to the valite Of the 1and;'is suitabléto
e land

(2) ‘Land’ does not include buildings.i»

. (3) ‘Landlord ' means any person': owning any
land, and includes every person entitled to collect the
rent of the whole or any portion of the land; whether
on his own account or on behalf of or for the: benefit
of any other person, or by virtue of any transfer from
the owner or his predecessor in title or of any order of

a competent court or of any provision of law.
N 2 > a- . RS
2[(4) ‘ Tenant’in relation to any land— = .=
(i) means a person liable to pz}.y rent in fes-
pect of such land, under a tenancy agreement express
or implied, and e s

(i) includes— L
(«) any such pcr.gn as is referred to, in sub-
clause (i) who continues in Possession of the land after

the determination of the tenancy agreement,
(b) any person who was & tenant in respect
of such land undcr a tenancy agreement to which this

Act is applicable under sub-scction (3) of section 1 and
who orany of his predecessors ininterest had erected

1Clause (1-A) was inscrted Sy section 2 of the Madras City
Terants’ Protection (Amendment) Act, 1926 (Madras Act V16f1926),

2 This clause was substituted for the original clause (4) by
scction 3 (ii) of the Madras City Tenants”  Protection (Amend-
ment) Act, 1960 Q‘amil Nadu Act 13 of 196(_)).

3This sub-clause was, and was deemed always (o have been,

substituted for the following sub-clause, by section 2 of the Madras
City Tenants’ Protection (Amendment): Act, 1973 (Tamil Nadu
Act 24 of 1973):— o e

“(ii) includes—
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any building on such land and who. continues'in -
actual physical possession of such land and building,
notwithstanding that— oy e L i itk - £
. 8kp =2/ge
w(5) 'tounship momxt a township cena-
tituted undar the Madras Tewnship Act, 1940 (
(Tamil Nadu Act XI of 1940), the Ceurtallam
Township Act, 1954 (Tamil Nadu act XVI of 1954),
! " the Bhavanisagar Township Act, 1954 (Tamil
. Nadu gct XXV of 1954), or section 4 of the

1 Tamil Nadu Panchayrts Act, 1958 (Tamil Nadu

" Act XXXV of 1958), o any other tounship

B constitutod under any cther law for tha

tims being in fercs.". ' J

at the ume 01 (ue CJCUumnenl WU Gerivea tue rrom
either of them, and for which compensation has not
already been paid. A tenant who is entitled to com-
pensation for the value of any building shall also be
ik paid the value of trees which may have been planted
by him on the land ‘[and of any improvemcns

i which may have been made by him]. ‘

ol of 4. (1) In a suit for ejectment against a tenant in 3

, sl?x'istg";gr °  which the landlord succeeds, the court shall ascertain |
A cjectment. the amount of compensation, if any, payable under

| section 3 and the decree in the suit shall declare the
amount so found due and direct. that,, on.payment




Central
Act XV
of 1882.

Central
Act XV

1922 TIN. Aet 1) * Ciry Tenants”

‘section 43 of the Presidency Small Cause Courts Act,
of 1882.

. Tenants' Protection (Amendment) Act, 1926 (Madras Act VI of 1926).

, Protection - 9

the date of the decree, of the amount so found due, the
tenant shall put the landlord into possession of the
land with the building and trees thereon. \,

. (2) In an application under section 41 ot the
Presidency Small Cause Courts Act, 1882, in which
the landlord succeeds, the court shall ascertain the
amount of compensation payable under section 3 and ,
shall pass an interim order declaring the amount so |
found due and stating that, on payment by the land-
lord into court ¢fithin three months of the date of the
said interim order of the amount so found due, the land-
lord shall be entitled to the order contemplated by

1882. :

(3) If in such suit or application the court finds
that any sum of money is due by the tenant to the land-
lord for rent or otherwise in respect of the tenancy,
the court shall set off such sum against the sum found
due under sub-section (1) or sub-section (2), as thecase
may be, and shall pass a decrec or interim order declar-~
ing as the amount payable to the tenant on eject-
ment the amount, if any, remaining due to him after
such set-off.

(4) 1f the amount found due is not paid into
court within three months from the date of the decree
under sub-section (1) or of the isterim order under sub-
scction (2), orif no application is made under section 6,
the suit or application, as the casc may be, shall
stand dismissed, and the landlord shall not be entitled
to institute a fresh suit for ejectment, or present a
fresh application for recovery of possession for a period
of five years from the datc of such dismissal.

S. (1) The compensation awardable under section Determinat
4 shall be the value of the building and trees *[and of the'com-
of any improvements which may have been madc by Pensafion
the tenant] on the date of the decrec or interim order, under section

as the case may be. ' |

1These words were inserted by section 3 () of the Madras City

\ | ;_J




*¢ . (2) In determining such. value, the court may

take into consideration the estimated cost of erecting
-a similar building, the amount to be allowed for depre-
«ciation and the amount spent on repdirs..

(3) i, on account of any cause for which the
tenant is responsible, the building, for which compen-
sation has been adjudged under section 4, is destro- -
yed or has deteriorated in value between the date of
the decree or interim order and the date of ejectment,
the court may, on application by the landlord, pass
an order directing that he be placed in possession
without paying any compensation, or on payment
of the amount determined on a revaluation of the buil-
ding as the case may be.

s
Determination $. (1) If after a decree or interim order is passed
of rent. under section 4, the landlord is unable or unwilling to

. pay the compensation ordered, he may, within three
months from the date of the decree or interim order,
apply to the court to fix a reasonable rent for the
occupation of the land by the tenant and thereupon
the court shali by its order fix such rent as it deems
reasonable .

Provided tha: the rent previously payable for
thr land shall not be enhanced by more than
Hiwenty-five naye paisc] in the rupee.

(2) On the passing of an order under sub section
1) the decice or interim order passed under section
shall b deemed to have been vaca'ed.

(
4

Application 7. Any landlord may apply by a petition to the court
ot 'afll‘d.lo'd having jurisdiction to entertain a suit for cjectment
B xing %l or, in the Cily of Madras, cither to such Court or to

the Presidency Small Cause Court] to fix a reasonable

1These words were substituted for the figurc and word “2 annas"
by section 4 of tho Madras City ‘Tenants’ Protection (Amendment)
< Act, 1960 (Tamil Nadu Act 13 of 1960), '

8 These words were substituted for the words sor to the Presidency
" Small Cause Court™ by section 4 of the Madras City Tenants’ Protec-
" tion (Amendment) Act, 1955 (Tamil Nadu Act XIX of 1955),




1922: T.N. Act TII]  City Tenants’ Protection o1 ‘
rent for the occifpation of the land by the tenant and /
thereupon the court shall by its order fix such rent -
as igeems reasonable : '

ovided that the rent previously payable for the
land shall not be enhanced by more than '(twenty-five
£ paye paise) in the rupee.

%
! ’[7-A. A tenant may apply to the Court having Application by .
jurisdiction to entertain a suit for ejectment or, in the femant. |

City of Madras, either to such Court orto the Presi- f
dency Small Cause Court, to fix a reasonable rent “
for the occupation of the land or where on application
under section 7, the rent previously payable for the
land has been enhanced, for a reduction of the rent
fixed; and thereupont the Court shall, by its order,
fix such rent as it deems reasonable.}

Y

8. An order passed by a Court *[under section 6, Eﬁegt of order
section 7 or section 7-A] “(shall, subject to the provi- Under sections
. R . ; 6, 7Tand 7-A,
sions of section 9-A, have effect as a decrce in a suit !
and for a period of five years the rent so fixed shall
not be revised nor shal! the tenant be liable to be evic-

i
ted for the said period). !

- |
9. (1) {(+)())] Any tenant who is cntitled to compen- Application 'to
4 d . 3 and i /A Court for
sation under section 3 and against whom a suit in  gpoo;
" R . ecting the
ejectment has been instituted or proceeding under landlord 'to

section 41 of the Presidency Small Cause Courts sellland.

annas’” by section 4 of the Madras City Tenants’ Protection
(Amendment) Act, 1964 {Tamil Nadu Act 13 of 1960), .

2 This section was substituted by section 5 7bid for sci:tion’ 7-A,
which was inserted by section 4 of the Madras City Tenants® Protec-
tion (Amendment) Act, 1926 (Madras Act VI of 1926), )

* Theso words and figures were substituted for the words and
figures “under section 6 or section 7” by section $, ibid.

*These words, figure and letter were substituted for the words
“shall have effect as a decree in a suit and the rent so fixed shallnot. -
be revised nor shall the tenant be liable to be evicted for a period of
five years” by section 5 of the Madras City Tenants’' Protection?
(Amendment) Act, 1960 (Tamil Nadu Act 1307 1960). . .. . tussers

* Sub-section (1) of secijon 9 was lettered as clause (4) of that'st
section by section 6(i) orthg'Madras City Tenants'PtotéczioiE nt’:gﬁ
ment) Act, 1960 (Tamil Nadu Act 13 of 1960); and clguse’ 2). a8 88
iettercd was renumbercd as item () of that clause by section’3.(
of the Madras City Tenants’ Protection (Amendment)iAct;!197

t These words were substituled for the figure and word “2 !
|

(Tamil Nadu_Act 24 .of 1973). .




S0ip TetA 2/&e s
nyit’ in ;e nenth of tho data of tho

mblication of the MHadras City Tenants

Protsctim (A:n\andmmt) Act, 1979 in the
Tanil Nadu ceveranant Gazatte cf tho date

with affect fren which trhis Act i= axtandad
te tho muniziml town, tewnchip or villaze

in which tho land 1is situate?

L evey wa wrers waeso Uk by oUWIL LWELCILL ad
is referred 1o in sub-clause (i) (b) of clause (4) of
section 2 or his heirs, may within a period of two
months from the date of the publication of the Madras
City Tenants’ Protection (Amendment) Act, 1973apply
to the court { whether or not a suit for ejectment has
been instituted or. proceeding under scction 41 of the
Presidency Small Cause Courts Act, 1882 (Central
Act XV of I882) has been taken by the landlord
or whether or not such suit or proceeding is
pending| havipg jurisdiction to entertain a suit for
ciectment  or in the City of Madras gither to
such corrt or (o the Presidency Smali Cause Court,

EThess sords were substitnted forthe words “fifteen days” by
section 6 08 the Madras City Teaants? Profection {Amendment) Act,
{o2o (Madras Act VE oy 19203,

S hese words, bravhers and figures were substituted for the
words Tafter the date of this Act coming into foree™ Dy scction 6 of
the Madras Ciey Tenants Protection (Amendiment) Act, 1955 (Tamil
Nadu Act XIX of 1955),

Frhese words  were substituted for the words “to sell the fand
for o price to be tixed by the Court™ by section 6 (1) (a) of the
Madras City Tepants' Prorection (Amendment)  Act, 1960 (Tamil
Nadu Act 13 of 1966).

Vrhe following sentence was amitted by scction 6 (i) (h), ibid:-

“The court shall fix the price according to the lowest market value
prevalent within seven years preceding the date of the order and shall
order that, within a period 1o be dctcrmn::«l by the court, not heing
fess thaa three months and not more tha three vears from the date
ol 1he order, the tenant shall pay sto court or otherwise as directed
the price so lixed 1 one or morcinstalinents with or without interest®,

s This ftemwis inserted by section 3 (i) of the Madsus City
Fenants' Protection (Amendment) Act, 1973 (Tamil Nadu Act 24 of

1973),

-




for an order that the landlord under the tenancy
agreement shall be directed to sell for a price to be
fixed by the court the whole or part of the ¢xtent of
l1ad speciiicd i the application.]

'[(b) On such application, the court shall
first decide the minimum exient of the land which may
be necessary for the convenient enjoyment by the
tenant. The court shall then fix the price of the mini-
mum extent of the land decided as aforesaid, or of the
extent of the land specified in the application under
clause (a), whichever is less. The price aforesaid
shall be the average market value of the three years
immediately preceding the date of the order. The
court shall order that within a period to be determined
by the court, not being less than three months and not
more than three years from the date of the order, the
tenant shall pay into court or otherwise as directed
the price so fixed in one or more instalments with or

without interest.]

(2) In default of payment by the tenant of any one
instalment, the application [under clause (a) of sub-
section (1)] shall stand dismissed, provided that on
sufficient cause being shown, the court may excuse
the delay and pass such orders as it may think fit,
but not so as to extend the time for payment beyond
the three years above mentioned. On the application
being dismissed, the court shall order the amount of
the instalmept or instalments, if any, paid by fhe
tenant to be repaid to him without any interest,

4(3) @) On payment of the price fixed under
clause (b) of sub-section (1), the covrt shall pass an
order directing the conveyance by the landlord to the

1This clause was added by scction 6 (ii) of the Madras City Tenants’
Protection (Amendment) Act, 1960 (Tamil Nadu Act 13 of 1960).

2These words, brackets, letter and figure were substituted for the
words, brackets and figure “‘under sub-scction (1) by section 6 (iii),

ibid.,
aThis sub-section and Explanation were substituted for sub-scction
(3 and the Explanation thereunder by scction 6 (iv), ibid.

3
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tenant of *he extent of land for which the said price

. was fixed. The court shall by the same order direct
the cnape to put the landlord into possession of the
remiining extent of the land, it any. The stamp duty
and registration fee in respect of such conveyance
-hall be borne by the tenant.

(h) On the order referred to in clause (a) being
mad:, the suit or proceeding shall stand dismissed,
and any decree or order in ejectment that may have
been pass>d therein but which has not been executed
shall be vacated. ‘

Explanation.— Land’ means the interest of the
landiord in the land and all other interests which he
can convey under any power and includes also the
fullinterest which a trustee can convey under the power
possesszd by him to convey trust property when
necessity exists for the same or the alienation of the
propeity is for the benefit of the estate or trust.]

'1(3-A) Notwithstanding anything contained in
clause (b of sub-section (3) of this section or in
scction 5 of the Madras City Tenants® Protection
(Amendmeant) Act, 1972 (Tamil Nadu Act 4 of
[972), or any- other law for the time bging in
force, the court which passed the decree or order
referred to in sub-clause (ii) (6) (2) of clause (4) of
ssotion 2, shall, on application made by the tenant
paferred to in that sub-clause within a period of two
months from tivs date of the publication of the Madras
City Tenarts’ Protection (Amendment) Act, 1972,
reopeir or review the proceedings relating to such
dscree ot oraer and may pass a decree or an order that
thy tenant referred to in the said sub-clause, is entitlcd
to the righis under this Act and pass such other supplc-
m:ntal, incidental or consequential orders as arc
necessary for the purpose as if the Madras City Ten-
ants’ Protection (Amendment) Act, 1973, were in
force at the time at which the decree or order' was
passed.]

1 This sab-section was added by section 3 (ii) of the Madras City
.rgr;g;xts' Pratection (Anw_pdmggt) Act. 1973 (Tamil Nadu Act 24 of
1973). v
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9.A. *[(1)] An appeal shall lie from an order
passed by a court under section 6, section 7, section 7-A

_or section 9 to the conrt to which an appeal would
‘lie from any dcerce passed by the former court and

the decision in such appeal shall be final:

Provided that from an order passed—

(i) by the Chief Judge of the Presidency Small
Cause Court, an appeal shall lie to the High Court, and

(ii) by any other Judge of the Presidency
Small Cause Court, an appeal shall lic to the Chicf
Judge.

(2) Subject in other respects to the provisions
of the Limitation Act, 1963 (Centra’ Act 36 of 1963),
the period of limitation for an appeal from an order in
any of the cases spectfied in sub-section (1) shall be,—

(i) if such appeal lies to the High Court,
ninety days from the date of the order, and
(i) if such appeal lies to any other court, or

to the Chief Judge of the Presidency Small Cause
Court, thirty days from the date of the order.]

10. (1) Y Sections 4, 5, 6, 8, 9 and 9-A] shall
apply to suits in ejectment and applications under
section 41 of the Presidency Small Causc Courts

YThis section was inserted by scction 7 of the Madras City Tenants’
Protection(Amendment) Act, 1960 (Tuamil Nadu Act 130f1960),

2 Section 9-A was renumbered as sub-section (1) of that scetion
by scction 2 of the Madras City Tenants’ Protection (Amendment)
Act, 1964 (Tamil Nadu Act 37 of 1965).

3 This sub-scction was inscricd by section 2 of the Madras City
Tenants’ Protection (Amendment) Act, 1965 (Tamil Nacu Act 37 of
1955). [Notwithstanding anything contained in this sub-scction, in
the case of an appeal from an order passed by a court under section
6, section 7, section 7-A or section 9 of Tamil Nadu Act IIL of 1922
before the date of the commencement of the Madras City Tenants’
Protection (Amendment) Act, 1965 (Tamil Nadu Act 37 of 1965),
the period of limitation shall be thirty diys next after the date of such
commencement, or the period preseribed for such appeal under
sub-section (2) of scction 9-A, whichever period  cxpires  later,
Please see section 4 of Tamil Nadu Act 37 of 1965.]

* These words, figures and Ictler were substituted for the words
and figures “Scctions 4, 5, 6, & and 9 by scction § of the Madias
City Tenants’ Protcction (Amendment) Act, 1960 (Tamii Nadu Acy
13 of 1960),

Appeals*

o

Application of
seciions 4, 5, 6,
g8 and 9 o
certain suits and
applications.
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"in the area in which this gctLjn feorce
on the date of the mublicatim of thse Madras
City Tenants' Pretectimm (Anendmant) met, 1979
In thoe Tamil Nadu Gevernnant Gazotts, bofers

the said date, and in any cther arsa, before
the date with effsct frem which this Act is

sxtendead te xuch areg=;

B (3) rI‘n cases in which orders passed under section Ceateal
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"o tho date of the publicaticn o the
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Acty, 1979 in tho Tanil Nazdu Gevaera:ant

Gazatta”

“until the expiration ol three months next after notice
in writing has been given to him requiring him to

! These words, brackets and figures were substitured for the words
“ but have not been executed before the coming into force of this
Act” by scction 7 of the Madras City Tonants’ Protection (Amend-
ment) Act, 1955 (Tamil Nadu Act NIX of 1955).

® Thesc words were substituted for the word * Madras " by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nado Adaptation of Laws (Second Amendment) Order, 1969,
which came into force on the 14th January 1969,

® Those words, brackets and figures were substituted for the
words * at the commencoment of this Act * by section 7 of the
Madras City Tenants’ Protection (Amendment) Act, 1955 (Tamil
Nadu Act XIX of 1955). ‘

’ - - I e s e Tonuu\w - MRS \
E, , 1973).




19225 TN ActI]  -City Penants’. Protection 1.

surrender possession of the land and building, and
offering to pay compensation for the building and
trees, if any, and stating the amount thereof. S ;

[ A copy of such notice shall at the same time be L
sant, in the case of property situated in the City of  awa2jée

,“ Madras, to the Commissioner of the Corporation of '
g Madras, or, in the case of property situated in a

ol municipal towpfor village to which this Act1s extended,
3 to the executiveé avthority of the municipality W
executive officer of the panchayat, as the case may be r—

or any other authority as may be notified by the ;

¢ i Government.]
g Lo ’ i
o 12. Nothing in any contract made by a tenant ggect of con-
- shall take away or limit his rights under this Act . tracts made by
3 il . .l tenants. Tren 2
)

13. In its application to.the City of Madras,{Restriction “on
3fand to any municipal town[or village to which-the hapg}!icatifqn
“entral this Act is extended] the Transfer of Property Act, 8;;’rgperf§“:§[
Aot IV of 1882, shall, to the extent nécessary to give effect to ,
822 o ;
the provisions of this Act, be deemed fo have been
repealed or modified,

‘‘14. (1) The State Government may make f&gf to {"mkc

rules to carry out the purposes of this Act. i

! This paragraph was substituted for the original paragraph by
section 8 of the Madras City Tenabts’ Protection (Amendment) Act, ,
. 1955 (Tamil Nadu Act XIX of 1955). ;
r * The words * provided that nothing herein contained shall '
2 affect any stipulations made by the tenantin writing registered as ;
to the erection of buildings, in so far as they relute to buildings erected i

» after the date of the contract ” were, and were deemed always to
. have been, omitted by section 3 of the Madras City Tenan(s_ Pro-
I tection (Amendment) Act, 1972 (Tamil Nadu Act 4 of 1972).
!' § {This amendment shall not, subject to the provisions of section
' 9(3-A), apply to any case where the landliord has, before the com-
mencement of the Madras City Tenants’ Protection (Amendment)

Act, 1972 (Tamil Nadu Act 4 of 1972), been delivered actual physical

posssssion of the land and building from the tenant. Please see

section 5 of the said Act, as amended by Tamil Nadu Act 24 of 1973.]

* These words were inserted by scction 9 of the Madras
City Tenants' Protection (Amendment) Act, 1955 (Tamil Nadu
i 9 ‘ Act XIX of 1955). ‘

. + This section was added by sectlon 3 of the Madras City Tenants’
Protection (Amendment) Act, 1965 (Tamil Nadu Act 370f1965);

125-14—2
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18 City Tenants” Protection 11922 0 TN, Act 11

(2) In particular and without prejudice to the
generality of the foregoing power, such rules may
provide for the fees payable in iospect of appli-
cations, petitions and appeals under this Act,

(3) All  rules made under this Act shell be
published ip the Fort St. George Gazette and unless they
arc expressed to come jrto force on a particvlar day,
shall come into force on the day on which they are so
published.

(4) Every rule made under this Act shall, as
soon as possible after it is made, be placed on the table
of both Houses of the Legislature, and if, before the
expiry of the session in which it is so placed or the
next session, both Houses agree in making any modifi-
cation in any such rule or both Houses agrec that
*he rule should not be made, the rule shall thereafter
nave effect cnly in such modified form or be or no
cffect, as the case may be, so however, that any such
modification or annulment shall be without prejudice
to the validity of anything previouslv done vnder that
rule.]




Provided that nothinz contained in thi's’ section

shall be deemed to invalidate any suit of pr?ceedi.ng
in which the decree or order pagsed hait&ééﬁl”_ x :qte

_or satified in full before the' #aid datey®

.

3. Every proceeding instituted by a tenant in 1espect of any land ow; :
religious institution or religiou: charijty belonging to Hindu, Muslim; Christian’ or
other religion and pending before any ccurt or otner authority or officer on 'the date
; of the publicaticn of this Act in the Tamil Nadu Government Gazette, shall, in so far
- 2-¢59  as the proceeding relates to anv metter falling withir the scope of the prircipal Act,
vpovated as amended by this Act, in respect of such land, abate, and all rights and privileges
., apal  Which may have accrued to that tenant in respect of any such land and subsisting | ...
AR immediately before the sa‘id ;i;:a <hall ilfx so far as sui‘hA;ights “and privileges tdgc' :
to any.matier fallmg within.the scope of the pringipal Act, as. ided. by this:Act, |
osaso-iﬁ&%deteﬁninegtﬂ‘ skall not be mﬁogﬁ ! %ylv ‘ y !

Previded that, pothing contained in this section shal
apy-8uit or-procoeding in which - decrée-o1- ordér passed
sansﬁe_g_“ in foll betore the said date,

- \
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-Savings: Anything done or any action taken(including any
suit or proceeding instituted, decision or direction given,
decree or order passed and any rights exjoyed or liability
jncurred) under the gmezsdm proviaions of the principal

Act on or after the 9th January, 1974 and before the date

of the publication of this Act in the Tamil Nadu Government
Eggg§§9r~on.the footing that the principal Act was in force
at the relevant time in the townships of Kodaikanal, Avadi,
Kathivakkam, Ambattur, Madhavaram, Bhavanisagar, Coubtallam
and Mettur shall be deemfed to have been done or taken
under the provisions of tha pkincipal Act, as amended by this
Act, as 1if this Act had been in force at the relevant time.

¢

10. Certain pending procsedings to abate ,. Every proceeding
ingtitded Dby a landlord in respect of any residential or
non-residential building or part tle reof situatedin the tosnshipx
of EKodaikanal, Avadi, Kathiwakkam, Ambattur, Madhavaram,
Bhavanisagar, Coutallam amd Mettur and pending bfefore any Court
or other authority or officer on the date of the publipation

Of this Act in the Tamil Nadu Government Gazette, shall, in so
far as the proceeding relates to any mattsr falling within the
scope of the principal Act, as amended by this Act, in respect
of .such huilding or part, abate, and all rights and privileges
whech may have accrued to that landlord in rogpect of any such
building or mrt and subststing immediately before the said

date shall, in so far as such rights and privileges relate to
any matter falling within the ascope of the principal Act, as

amended by this Act, cease and determine and shall not be
axfifveenyiian onforcmable. (P To)

R




1960 : T.N. Act \3] Madras City Tenants’ 461
Protection (Amendment) |

HTAMIL NADU] ACT No. 13 OF 19603 '.

Tue MaADRAS CIty TENANTS’ PROTECTION
' (AMENDMENT) AcT, 1960

[Received the assent of the President on the 19th July 1960;

first published in the Fort St. George Gazelte on the
27th July 1960 (Sravana 5,1382)]. '

An Act further to amend the Magdras City Tenants’
Protection Act, 1921,

WHEREAS it is expedient further to armend the Madras
City Tenants’ Protection Act, 1921 ([Tamil Nadu}® Act
III of 1922), for the purposes hereinafter appearing ;

BE it enacted in the Eleventh Year of the Republic of
India as follows :(—

1. This Act may be called the Madras City Tenants® Skt title.
Protection (Amendment) Act, 1960.

2-8. [The amendments made by these sections have
already been incorporated in the principal Act, viz.,
the Madras City Tenants’ Protection Act, 1921 (Tamil
Nadu Act III of 1922).] '

9. Every proceeding pending before any Court, other Cértain pending

than a proceeding relating to any property situated in— plr):cecedi,ns te
abate. '

(i) the City of Madras,

(ii) the municipal towns of Coimbatore, Madurai,
Salem and Tiruchirappalli, and

(iii) any village within five miles of the City of
Madras or of the municipal towns aforesaid,

on the date of the publication of this Act in the

- *Fort St. George Gazette, and instituted under the provi-

sions

! These words were substituted for the word ‘ Madras » by the
‘Tamil Nedu Adapiation of Laws Order, 1969, as amended by the
;l‘9a6mil Nadu Adaptation of Laws (Second Amendment) Order,

9.

2 For Statement of Objects and Reasons, see Fort St. George
Gazette Extraordinary, dated the 10th December 1959, Part IV-A,
pages 383-384.

*Now the Tamil Nadu Government Gazette,
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Protection (Amendment)

of the principal Act, shall, in so far as such proceeding
relates to nou-residential buildings, abate, and all rights
and privileges which may have accrued immediately before
such date to any person in respect of any property situated
in any area other ihan the areas referred to above by
virtue of the principal Act, shall, in so far as they relate
to non-residential buildings, cease and determine and
shall not be enforceable :

Provided that nothing contained in this section shall
be deemed to invalidate any suit or proceeding in which
the decree or order passed has been exccuted or satisfied

in full before the date mentioned in this section,




%4: T.N. Act 16] Madras City Tenants’ 299
: Protection (Amendment)

~ YTFAMIL NADU] ACT No. 16 OF 19642,

HE MADRAS CITY TENANTS’® PROTECTION

f ‘ (AMENDMENT) ACT, 1964.

[Received the assent of the President on the 27th August

1964, first published in e Fort St. George Gazette
_ Extraordinary on the lst September 1964 (Bhadra

10, 1886).]

An Act further to amend the Madras City Tenants’

Protection Act, 1921.

Beit enacted by the Legislature of the 3[State of

“Tamil Nadu] in the Fifteenth Year of the Republic of

India as follows :— .

1. This Act may be called the Madras City Tenants’ Short title.
Protection (Amendment) Act, 1964.

- 2. [The amendment made by this section has already

been incorporated in the principal Act, viz., Tamil Nadu

Act IIT of 1922.]

3, Every proceeding instituted by a landlord in res- Certain pending
pect of any non-residential building or part thereof situ- proceedingsto
- ated in any municipal town specified in the notification 2Pte:
“issued under sub-clause (i) of clause (1) of section 2 of
the principal Act as amended by this sict and the villages
- within five miles of such municipal town and pending
before any court or other authority or officer on the date
on which the said notification takes effect shall, in so far
~ as the proceeding relates to any mattes falling within
the scope of the principal Act as amended by this .* <t
in respect of such building or part, abate, and all rights
and privileges which may have accrued to that landlord
in respect of any such building or part and subsisting
immediately before the date on which the notification
~ aforesaid takes effect shall, in so far as such rights and
- privileges relate to any matter falling within the scope
_ of the principal Act as amended by this Act, cease and
determine and shall not be enforceable :

Provided that nothing contaiged in this section shall
~ be deemed to invalidate any suit or proceeding in which
~ the decree or order passed has been eXeCuted or satis-
 fied in full before the date on which the notification afore-
~ said takes effect.

 1These words were substituted for the word * Madras™ by the
“Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptition of Laws (Second Amendment) Order, 1969.
fFor Statement of Cbjects and Reasons, see Fort St. George Gazette
g;gaoztéd;nary. dated the 22nd July 1964, Part IV—Section 3, pages
- 3This expression was substituted for the expression * State of
Madras * by the Tamil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Secoid Amend-
' ment) Order, 1969, '




"965%: - 'T. N.Act 37} Madras City Tenants’ Protection ( Amendment) 503
" “YTAMIL NADU] ACT No. 37 OF 1965.3

THE MADRAS CITY TENANTS’ PROTECTION (AMENDMENT)
Acr, 1965, '

 [Received the assent of the Preszdent on the 22nd January
¢ 1966, first published in th¢ Fort St. George Gazette
- on the 2nd February 1966 (Magha 13, 1887).]

An Act further to amend the Madras City Tenants® Protec-
tion Act, 1921,

Eif enacted by the Legislature of the 3[State of Tamil
"Nadu] in the Sixteenth ear of the Republic of India
s follows :—

1, (1) ‘This Act may be called the Madras City Tenants’ Sh"“ title

104 com-
Protection (Amendment) Act, 1965, mencemcnt.

(2) It shall come into force on such date as the State
(;rp\gfernment may, by notification, appoint.

23, [The amendmunts made by these sections have,
Iready been incorporated in the principal Act, viz.,
he Madras City Tenants’ Protectlon Act, 1921
"(Tamll Nadu' Act ILI of 1922).] |

4 Notmthstandmg anything contamed in sub-scctxon Saving of
2) of section 9-A of the principal Act, as amended by this limitation
ctyin the case of an appeal from an order passed by a m ceftam
ourt under section 6, section 7, section 7-A.or section 9 @

f that Act before the date of the commencement of this

ct, the period of limitation shall be— -

(1) tmrty days next after the date of such commence-
nt or

(1) thé i)enod prescribed for, such appeal under
ub-section (2) of the said secion 9-A, . o

hichever period expires later.

These words were substituted for the word “ Madras” by the
mil Nadu Adaptation of Laws Order, 1969, as amended by the
amil Nadu Adaptation of Laws (Second Amendment) Order,
969,

W or:Statement of Objects and Reasons, see Fort St. George
£Gazette, Extraordinary, dated the 4th’ November 1965, Part 1Va
‘Section 3, " ‘page 290,

This expression was substituted for the exprsssion * State of
adrds *’- by the Tamil Nadu Adaptation of Laws QOrder, 1969, as
mended by the Tamil Nadu Adaptation of Laws (Second Amend-
ent) Order, 1969 ,

i
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1972 : T.N. Act 4] Madras City Tenants® 3
Protection (Amendment)

TAMIL NADU ACT NO. 4 OF 1972.*

THE MADRAS CITY TENANTS’ PROTECTION
- (AMENDMENT) ACT, 1972. ‘

[Received the assent of the President on the 9th February
1972, first published in the Tamil Nadu Government
Gazette Extraordinary on the 9th February 1972
(Magha 20, 1893).]

An Act further to amend the Madras City Tenants’ Protection
Act, 1921.

Be it enacted by the Legislature of the State of Tamil
Nadu in the Twenty-third Year of the Republic of India
as follows :—

1. This Act may be called the Madras City Tenants® Short title.
Protection (Amendment) Act, 1972.

2-3. [The amendments made by these sections have
already been incorporated in the principal Act, namely,
the Madras City Tenants’ Protection Act, 1921 (Tamil
Nadu Act IIT of 1922).]

4. Notwithstanding anything contained in any judg- '[ Certain
ment, decree or order of any court or other authority stipulations
to the contrary, any stipulations made by a tenant in f; g"’ ang :0
writing registered as to the erection of buildings, in so hav:em%eeno
far as they relate to buildings erected after the date of the pulil and
contract shall, to the extent such stipulations take away void.]
or limit his rights under the principal Act as amended by
this Act, be and shall be deemed always to have been,
null and void and accordingly the tenant shall be,
and shall be deemed always to have been, entitled to
the rights under the principal Act as amended by this

Act.

T This heading was substituted for the original heading * Valida-
tion" by section 4(i) of the Madras City Tenants® Protection (Amend-
ment) Act, 1973 (Tamil Nadu Act 24 of 1973).

* For Statement of Objects and Reasons, see Tamil Nadu
Government. Gazeite’' Bxtraordinary, -dated,b the 31st January 1 972, .
Part IV—Section 3, Page 3. e
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Sections 3 and 4
not to apply,

if the lauclord
has already
taken posses-
sion.

4 Madras City Tenanis® [1972 : T.N. Act 4
Protection (Amendnsent)

5. 1[Subject to the provisions of sub-section’ (3-A)
of section 9 of the principal Act, as amended by the Madras
City Tenants’ Protection (Amendment) Act, 1973] the
amendment made to section 12 of the principal Act b_y
section 3 of this Act and the provisions of section 4 of this
Act shall not apply to any case where the landlord has,
before the date of the commencement of this Act, 2[been
delivered actual physical possession] of the land and build-
ing from the tenant. |

:;Tr;i:expresﬁ"; was inserted by section 4(ii)(1) of the Madras
2C ity Tenan)ts’ Protection (Amendment) Act, 1973 (Tamil Nadu Act
4 of 1973).

2 These words were substituted for the words *““taken possessiop”
by section 4 (ii) (2), tbid.
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1980s T.N Act"2] Madras City Tenants 1

Protection (Amendment)
TAMIL NADU ACT NO. .2 OF 1980.*

THE MADRAS CITY TENANTS’ PROTECTION
(AMENDMENT) ACT, 1979.

[Received the assent of the President on the 27th February
1980, first published in the Tamil Nadu Government
Gazette Extraordinary on the 3rd March 1980 (Masi
20, Chittarthi—2011—Thiruvalluvar Acndu).]

An Act further to amend the Madras City Tenants’ Protection
Act, 1921,

BE it enacted by the Legislature of the State of Tamil
Nadu in the Thirtieth Year of the Republic of India
as follows :—

1. (1) This Act may be called the Madras City Tenants® Short title and
Protection (Amendment) Act, 1979. commencement.

(2) The provisions of this Act, except sections 9
and 10, shall be deemed to have come into force on the
9th January, 1974. .

2. In the long title of, and the preamble to, the {‘mendm,ent Oif
Madras City Tenants’ Protection Act, 1921 (famil Nadu o & ptrg;emglé
Act III of 1922) (hereinafter referred to as the principalto, Tamil

Act), for the words °municipal towns”, the words Nadu Act III

*¢ municipal towns and townships” shall be substituted. of 1922.

3. In section 1 of the principal Act,— Amendment of
section 1

(@) for sub-section (2), the following sub-section shall }:2?’“ mNa‘L‘}

be substituted, namely :— 1922.
“(2) (@) It extends to,—
(i) the City of Madras ;

(ii) the townships of Kodaikanal. Avadi, Kathi-
wakkam, Ambattur, Madhavaram, Bhavanisagar, Court-
allam and Mettur. .

* For Statement of Objects and Reasons, see Tamil Nadu
Government Gazette Extraordinary, dated the 29th October 1979,

. Part JV—Section 1, pages 385-386.
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27T Madras City Tenants’ Protection  [1980 : TN, Act2
. (Amendment)

(b) The State Government may, by notification
in the Tamil Nadu Government Gazette, extend this Act
with effect from such date as may be specified in the
notification {0,

(i) any other muanicipal town ;
(i) any other township ; or

| (iii) any specified village within eight kilo-
metres of the City of Madras, or of the townships referred
to in sub-clause (ii) of clause (¢), or of such other municipal
town referred to in subeclausc (i) or township referred
to in sub-clause (ii).” ;

(ii) in sub-section (3),—

(@) for the portion beginning with the words
“This Act shail apply » and ending with the words
“such town or village”, the following shall be substi-
tuted, namely —-

*“ This Act shall apply,—

: (a) in the areas in Which this Act is in force
on the date of the publication of the Madras City
Tenants’ Protection (Amencment) Act, 1979 in the
Tamil vudu Government Gazette, only to tenancies of
tand created before the date; and

(b) in any other area, only to tenarcies of
land created before the date with offect from which this
Act is cxtended to such area by notification under clause
(b) of sub=scetion (2).°7

. (b) in the tirst proviso, after clause (5), the follow-
ing clause shall be inserted, namely :—

, ““(bb) in any township, by the township com-
mittee concernedj” ;

., (i) in sub-scetion (4), for the words *“‘town or
vnllage”, the Words ‘““town, tewnship or village’ shall be
substituted. ’

S T

¥
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19805 T.N. Act 2] Madras City Tenants® Protection 3
(Amendmen:)

4. In section 2 of the principal Act,— Amencment of
section 2,

(i) in clause (1), in sub-clause (i), for the portion zamil  Nadu -

beginning with the words “or such other muuicipal 192,
town” and ending With the Words “town aforesiid”, the
following shall be substituted, namely:—

“in the townships of Kodaikanal, Avadi, Kathij-
wakkam, Ambattur, Madhavaram, Bhavanisagar, Court-
‘tallam and Mettur, or in such other municipal town or
township as the Government may, by notification, spocify,
and in any village within eight kilometres of the Ciuy of
Madras or of the municipal towns or town or township
aforesaid ;' §

(ii) after clause (3), the following clause shall be -
inserted, namely — o

(3-A) ‘municipal town’ includes the City of
Madurai ;  ;

(iii) after clause (4), for the following clause shall be
added, namely :— ‘

*“(5) ‘township ’° means a township constituted
under the Mettur Township Act, 1940 (Tamil Nady Act
XI »f 1940), the Courtallam Township Act, 1954 (Tamil
Nadu Act XVI of 1954), the Bhavanisagar Township
Act, 1954 (Tamil Nadu Act XXV of 1954), or section 4
of the Tamil Nadu Panchayats Act, 1958 (Tamil Nadu
Act XXXV of 1958), or any other township constituted
under any other law for the time being in force.”.

5. In item (i) of clause (a) of sub-section (1) of section Amendmont of
9 of the principal Act, for the expression *‘‘within one section 9,
month of the date of the Madras City Tenants’ Protection :{@ml mNa‘f,‘} :
(Amendment) Act, 1955, coming into force or of the date j925.
with effect from which this Act is extended to the muni- |
cipal town or village in which the land is situate ”*, the fol-

lowing shall be substituted, namely :—

“ within one month of the date of the publication
of the Madras City Tenants’ Protection (Amend nent)
Act, 1979 in the Tamil Nadu Government Gazette or of the
date with effect from which this Act is extended to the
munici?al town, township or village in which the land is
sitaute ',

125—12— 1A
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4  Madras City Tenants’ Protection  [1980 : T.N. Aet 2
(Amendment)

Amendment of 6. In section 10 of the principal Act,—
section 10,

Xi‘tmlnllqeﬁ—" (i) in sub-section (1), for the expression “ia the
1022 City of Madras, before the commencenent of the Madras

City Tenants’ Protection (Amendment) Act, 1955, and in
any municipal town or village, before the date with effect
from which this Act is extended to such town or village?,
the following shall be substituted, namely :—

““in the area in which this Act is in force on the
date of the publication. of the Madras City Tenants’
Protection (Amendment) Act, 1979 in the Tamil Nadu
Government Gazette, before the said date, and in any otir:r
area, before the date w1th cffect from \‘.}vch this Act is
extended to such area’

(i) in sub-section (3), for the erpresssion *“at the
commencement of the Madras City Tenants’ Protection
(Amendment) Act, 1955 the expression ** on the date
of the publication of the Madras Cit, 1enaats” Protection
(Amendment) Act, 1979 in the Tamil Nudu Government
Gazette” shall be substituted.

Amendment of 7. In section 11 of the principal Act,

section 11,

Tamil Nadu . _ _ / ) _‘ .
Act TII of (1) for the words “ rmunmicpel town or village 7,

1922. the words “‘municipal township or vdisge” shall be
substituted ;

! . (ii) for the word "mmu, sabily 7, the words
“ municipality or township " ~huli be substitused,

Amendment of 8. In section 13 of the pracipal A, P the words

scction 13, * municipal town or vmag the srtdy ™ mumicipal
Tamil Nedt town, township or village™ it be subsitated.
1922, .
Savings. 9. Anythmﬂ done or « TPER N ) {m ﬂay

sut or proceeding insiitutes. Wm oo Shredton
decree or order passed and oy il o2
incurred) under the provihuts of the WW%M Act on
o. after the 9th January 1974 and bef re the dete of the
publication of this Act 11 the Tome! Nods Govermment -
Gazeite, on the footing that the rrvzceral AC wes in
force at the reluvant timwe in the fow %WM of Kodaikansl,
Avadi, Kathiwakkam, Ambanus, % ‘%imfm M

sagar, Courtaliam and Metter skl be Jo

T T S
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been done or taken under the provisions of the principal
Act, as amended by this Act, as if this Act had been
in force at the relevant time.

10. Every proceeding instituted by a landlord in respect Certain pending

of amy residential or non-residential building or part Proceedingsto |
thereof situated in the townships of Kodaikanal, Avadi, 3bate: |
Kathiwakkam, Ambattur, Madhavaram, Bhavanisagar,
Courtallam and Mettur and pending before any Court or
other authority or officer on the date of the publication
of this Act in the Tamil Nadu Govermment Gazette, shall,
in so far as the procesedirg relates to any matter falling
within the scope of the principal Act, as amended by this
Act, in respect of such building or part, abate, and all
rights and privileges which may have accrued to that
landlord in respect of any such building or part and
subsisting immediately before the said date shall, in so
far as such rights and privilegz: rziztc ¢o any matter falling
within the scope of the principal Act, as amendzd by this
Act, cease and determine and shall not be enforceable:

Provided that nothing contained in this section shall
be deemed to invalidate any suit or proceeding in which the
decree or order passed has been executed or satisfied in

full before the said date. ,
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. 111 of 1922,

A
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~ Part IV—Section ‘2,
- Tamil Nadu Acts and Ondhugm\

L -

The following Act cf the Tamil Nadu Legislative Assembly received the assent
%f the President on the Sth January 1996 and is hereby published for general informa.-
on ¢ —
ACGT No. 2 OF 19%.!
An Act further 1o amend the Madras City Tenants’ Protection Act, 1921,

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
fitth Year of the Republic of India as follows : —

1. (1) This Act may be called the Madras City Tenants’ Proteotion (Amend-f Short title and
ment) Act, 1994, {commencement,

(2) 1t shall come irto force at once.
2. 1n scction 1 of the Macras City Tenants’ Prctection Aet, 1921 (hereirafter; Ameadment <t
refetred to as the principal Act), in sub-section (3), in the fi1st proviso, after clause (e), segtionl.
the following clause shall be added, namely : — ‘ |

“() by any religious institution or religious charity belonging to Hindu,
Muslim, Christian or other 1eligion,

Explanation, --For the purpose of this clause,—
(A) “religious institution > means any—
() temple ;
(i) math ;
Jif) mosquesr * - o oo L,y St e
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P (iv) church ; or | GQVE

N I (v) other place by whatever name known, _
which is dedicated to, or for the benefit of, or used a¢ of right by, any community or 'A
ceolion thereof as a place o. puclic religious wciship ;

(B) *“religious chari,y”’ means a public charity associatcd with o religios |
festival ot observarce of religious character (including a wakf associzted with a ?
religicus festival cr observance of religious character), whether it be connected with *
any religious institution or not:”,

Certain pending 3. Every proceeding instituted by a tenant in jespect of any land owned by any .
"progeedings to religious institution or religiou: charity belonging to Hindu, Muslim, Christian or |
-abata, other religion and pending before any ccurt or other authority or officer on the date

of the publicaticn of this Act in the Tamil Nadu Government Gazette, shall, in so far

: as the proceeding relates to any metter falling withir: the scope of the prircipal Act,

, as amended by this Act, in respect of such land, abate, and all rights and privileges \ I
which may have accrued to that tenant in respect of any such land and subsisting ‘
immediately before the said dete <hall in so far as such rights and privileges relate
to any matter falling ‘witgﬁ‘n the scope of the principal Act, as amended by this Act, No
oeaso abd detérmine and shall not be bnforceable : = - *

Prcvided that nothing contained in this section shall be deemed to invalidate S
any suit of proceeding i which a decreo or order passed has been  executed or '
satisfied in full betoie the said date.

+ (By order ot-the Governor)

_ M. MUNIRAMAN,
Secretary to Government, Law Departinent.
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